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IN THE CENTRAL ADJV:INISTPATIVE TPIPillJALm JAIPUP EENCHB JAIPUP. 

F.A Nc.2/2000 Date cf crder:'?-~:~-) ·1--t:rt-o 

Fi.::hi · Faj Tyagi u S/o Shd Ghanehyam Singh 'Iyagi ~ ~ecgrapher~ Census 

Ope ran ens Fa jasthan ~· Jai pur. 

• •• AppJ i cant e. 

Ve.. 
-

l. Union of India through the Secretary to the Govt of Indiau Ministry 

cf Howe Affarie New Delhi-l and 13 others • 

• • • Respondent. 

.Mr. Shiv Kurrer Counsel fer applicant • 

PER BON' BLE MR.S.K.AGARWALu JUDICIAL MEMBER • 

.J · This Review .Applicaticn has been filed to recall/review the crder of 

,~ ;>o :,~;s Tdbunal dated 4.2.2000 passed jn O.A No,585/9E, Rishjraj Eh1gh' Tyag; 

.i~ ·:~. u.o.r & Ore. . 

~2. Vice croer dated 4.2.2000 this Tribunal hae oisrniesec the O.A filed 

by the applicant with no order as to coste. 

4~ We have perused the aver:rrents made in this Review Application ana 

aleo perueed the judgment de.livered by this Tribunal c5atec5 4.2.2000 in O.A 

Nc.585/96. 

5. The rrain contention of the learned counsel for the applicant in this 

Review Application hae been that the Tribunal has not appreciatec the 

eubject rratter in contrcversy and the facts therein in the. ccrrect 

prcspective. 

6. Secticn 22(3) of th~ .Adrri_nfstrative Tr-ibunal .Act~ 1985 ccnfers en an 

.Acrrinistrative Tribunal discharging the functicns under the Actu the sarre 

pc·wers as are vested in a Civil Court under the Ccc5e cf Civil Prccec5wre 

while tqdng a suit in respect inter alia c·f .reviewing Hs cecieicns. 

Sec.22(3)(f) ie as under: 

"Sec.22(3)(f): 

A Tribunal shall havea for the purpcee cf discharging its 
functicns under this Act~ the same pcwere as are vestee in a ·CivjJ 
Cc·urt under the Cede of Civil Procedureu 1908 (5 cf l908)'u whDe 

/trying a .suit i fn respect cf the following rretteru narrely 

7. A Civil Ccurt's pcwer to review its cwn decision under the Cede cf 

Civil Procedure is contained in Order 47 Rule lu Order 47 Rule J prcvices 

ae foJlcwE: 

"Order 47 Rule l: 
Application fer review of judgment: 

, (l) Any person considering himself aggrieved: 
(a) by a 6ecree or crder frcm which an appeal is aJJowe6u but froiP 
which nc appeal has been preferred. 
(b) by a decree or crder from which no appeal is al1 o¥.rec u or· 
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(c) by a decision en reference froiP a Court cf Small causes ana who~ 
from the discovery cf new and important .matter or evidence which; 
after. the exercise of due deligence was rot wHhin hie knowledge or 
could not be produced by hirr' at the time when the decree wae paseed 
or order made~ or on account of sc111e mi etake or error apparent en 
the face of the recorda cr fer any other sufficient reaeon. deeires 
to obtain a 'review of the decree passed cr order ITade against him• 
rey apply for a r·eview of judgment to the court which passed the 
decree or IPade the order." 

8. . On the basis of the above propasiticn of law. it is clear that power 

of the review avai1able to the AdiTinistrative Tribunal is similar to power 

given tc civil court under Order 47 Rule 1 of Civil Procedure Code. 

-r therefore~ any person who consider himeelf aggrieved by a decree or crder 

: ' from which an appeal is allowed but frcm which no appeal has been 

~~,;-~~erred 11 can apply for review under Order 47 Rule ( i) (a) on tne ground 

that there is an error apparent on the face of the record or from the 

discovery of new and important rietter or evidence which· after the exercise 

of due deligence was not within his knowledge or could not be prcduce9 by 

him at the tiroe when the deere~ or order was passed but it has new come to 

his knowledge. 

9. w'hat the petitioner is cla~rning through this review Petition is tha't 

thie Tribunal should reappreciate the. facte and material on record: This· 

ie beyond the purview of this Tribunal while exercising the powers of the 

review CCt;Jferred upon it under the law. It hae been held by Hon'ble 

Supreme Court in the case of _§~.Me~!~ ~!J~nj~ ~e· Nfr~l ~umari ~ AIR 1995 

sc 455 that reappreciating facte/law .aiPOunts · to overstepping the 
' 

jurisdiction conferred upon the Courts/Tribunal· while reviewing its cvm. 

decisions. In the present petition also the petitioner· is trying to·.claim 

reappreication .of the facts and material en record which ie decidedly 

beyond the power of review conferrea upon the Tribunal and as held by 

~on'ble Supreme Court. 

· 10. It has been observed by the Bon 'ble Suprerre Court in a recent 

judgment Aj2! ~uma! Rath Vs. State of ~!i~~ ~ ~!~ JT 1999(8) sc 578 that 

a review cannot be claimed or aeked for IPerely fer a fresh hearing or 

arguiPents or correction of an erroneoue view taken earlier~ that is to 

sayg the power of review can be exercisea only for correction of a patent 

error of law or fact which stares in the face without any elaborate 

argument being needed for establishing it. Jt may be pointed out that the 

expression "any other sufficient reason" used in Order 47 Rule 1 means a 

reason eufficiently analogous to those specifiea in t.he rule. 

lJ. In the instant case~ on the perusal of the order delivered and ciilso 

the record as a whole11 we are of the considered opinion that there is nc 

error apparent on the face of the record and no new irrportant fact cr 

evidence has' come into the notice of thie Tribunal on the baeie of whkh 
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' the order passeq by the Tribunal can be reviewed. 

12. In view of the above~ ana tbe facts ana circumstances of this'case. 

we do not fino any error appaient .o~ th,e face of the record to review the 

irrpugneo order ana therefore. there is no basis to review the above order. 

13. We 1 therefore, ·. .· t 
c:~ ~~"vJ'-j~-~:_ -·~ . 

f --.....:--··~·-- •• 

(N.P.Nawani) 

Member ( A) • 

\ 

" \ 

dismiss this-review application having no rredts. 

' ' ~Q_ 
/ '---. (S.K.Agarwal) · 

Member (J). 
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